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ORDER
PER DR. ARJUN LAL SAINI, ACCOUNTANT MEMBER:

Captioned appeal filed by the assessee, pertaining to assessment year
(AY) 2018-19, is directed against the order passed by the Learned
Commissioner of Income Tax (Appeals)/National Faceless Appeal Centre,
Delhi[in short ‘Ld.CIT(A)/NFAC’], under section 250 of the Income-tax Act,
1961 (hereinafter referred to as ‘the Act’), dated 27.09.2024, which in turn
arises out of an assessment order passed by the Assessing Officer u/s 147
r.w.s.144B of the Income Tax Act, 1961, ( hereinafter referred to as “the Act”),
vide order dated 20.3.2024.
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2.At the outset, the 1d.Counsel for the assessee, begins by pointing out that
during the appellate proceedings, the assessee submitted all documents and
evidences, before the 1d. CIT(A), as and when asked by the 1d. CIT(A),
however, the 1d. CIT(A) might not have accessed or may not have seen the
documents and evidences submitted by the assessee and therefore without
considering the documents and evidences of the assessee, the 1d. CIT(A) has
passed the ex-parte order, which is against the principle of natural justice. Even
then, the 1d.CIT(A) did not consider the submissions of the assessee. Therefore,
the 1d.Counsel for the assessee contended that the matter may be remitted back

to the file of the 1d.CIT(A) for fresh adjudication.

3.0n the other hand, the Id.DR did not have any objection, if the matter is
restored back to the file of the 1d.CIT(A), for fresh adjudication.

4. We have heard both the parties and carefully gone through the submission put
forth on behalf of the assessee along with the documents furnished and the case
laws relied upon, and perused the fact of the case including the findings of the
1d CIT(A) and other materials brought on record. It is clear from the records that
assessee has submitted reply/submissions along with supporting material
during the appellate proceedings, however, the Id.CIT(A) has not considered the
same hence the assessee’s case has not been adjudicated on merits and on the
bases of the material available on record. Therefore, it is violation of principle
of natural justice. We, therefore, restore this /is back to the CIT(A) for afresh
adjudication on merits after affording sufficient opportunities to the assessee for

presenting its case as per law.

5. In the result, the appeal of the assessee is allowed for statistical purposes.

Order is pronounced in the open court on 28 /02/2025
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